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 गुद द्वारा बोर्ड  की  मंशा के  मुताबिक

 rar  था  और  इस  में  सिख  कम्यूनिटी

 से  पूछना  चाहिए  था,  पहले  उन  से

 पूछा  गया  था  लेकिन  भब  पूछा  नहीं
 गया। यह भी उन की यह  भीं  उन  की.  गलतफहमी है
 जिसको मस  दूर  करना  चाहता  हूं  ।

 ह

 12  जून,  1976  कों  गुरुद्वारा

 बोर  ने  एक  यूनानिमस  रेजोल्यूशन पास
 किया.  शौर वद  हमको  भेजा  गया ।

 “We  feel  that  the  above  provi-
 sion  is  undemocratic,  It  is  dedun-
 dant  and  irrelevant,  in  view  of  the
 fact  that  in  no  other  elected  office
 in  the  country,  such  as  even  of  .he
 State  Chief  Minister,  this  clause  is
 being  specified.  This  clause  requires
 deletion.”

 यह  रेजोल्यूशन उनके  वोर  की.  तरफ

 से  भराया  था  पहले  जो.  बोर्ड  था
 1971  में  बह  नॉमिनेट था.  लेकिन

 wt  यह  एलेक्टेड  था।  यह  बात  सही
 है  कि  जिस  रोज  रेजोल्यूशन  पास
 किया  गया.  ....

 SHRI  MUKUNDA  MANDAL  (Ma-

 thurapur):  Sir,  it  is  now  3.30  p.m.

 MR.  DEPUTY  SPEAKER:  Tue
 Home  Minister  may  continue  on  the
 mext  occassion.  We  have  to  take  up
 the  private  Members’  business,  Be-
 fore  that.  Mr,  Venkatasubbiah  to
 lay  a  paper  on  the  Table.
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 PAPER  LAID  ON  THE  TABLE—
 Contd.

 NOTIFICATION  SUSPENDING  CERTAIN  PROVI-
 SIONS  OF  THE  9ठa  ADMINISTRATION

 Act,  1966  FOR  FURTHER  SIX  MONTH

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SIRI  ए.

 VENEKATASUBBAIAH):  ।  beg  to

 lay  on  the  Table  a  copy  of  .fotuica-
 tion  No.  5.0.  1017)  (ibadt:  and

 English  versions)  publish+]  in  (उस
 ette  of  India  dated  the  20th  March,
 1981  containing  President’s  Order

 dated  the  20th  March,  1981  issued  un-
 der  section  31  of  the  Delhi  Auris  nis-
 tration  Act,  1966  suspending  certain
 Provisions  of  the  said  Act  fer  a  fur-
 ther  period  of  six  months  win  -ffect
 from  the  21st  March,  1981.  [Placed
 in  Library,  See  No,  LT-2149/81].

 (Interruptions)

 SHRI  ATAL  BIHARI  VAJ-
 PAYEE:  We  want  to  register  our
 protest.  The  elections  are  being  post—
 poned  in  Delhi  again.

 SHRI  SOMNATH
 No  information
 What  is  this?

 सप्तਂ  कराना:
 15.0  given.  Nothing.

 थी  सामाकतार  शास्त्री  :  बाप  को

 तो  जल्दी  चुनाव  करवाने  चाहिए  थे  -

 थी  पी०  बँकटसुबेय्या :  करवायेंगे  ।

 PROF,  MADHU  DANIAVATE.
 What  he  has  read  out  just  now—
 is  it  a  reply  to  what  the  hoa.  Mem=-
 ber  raised  under  Rule  377  in  the  mor-

 ning  Sir?


